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No. 1142)YLXXIX-V-1-18-1(ka)7-2017
Dated Lucknow, January 12, 2018

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Nyuntam Majdoori (Uttar
Pradesh Sanshodhan) Adhiniyam, 2017 (Uttar Pradesh Adhiniyam Sankhya 11 of 2018) as passed by the
Uttar Pradesh Legislature and assented to by the President on December 29, 2017.

THE MINIMUM WAGES (UTTAR PRADESH AMENDMENT) ACT, 2017
(U.P. ACT NO. 11 OF 2018)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
Surther to amend the Minimum Wages Act, 1948 in its application to Untar Pradesh.
IT IS HEREBY enacted in the Sixty-eighth Year of the Republic of India as follows:-

1. (1) This Act may be called the Minimum Wages (Uttar Pradesh Shorttite and
Amendment) Act, 2017. extent

(2) It shall extend to the whole of Uttar Pradesh.
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Amendment  of 2. In section 11 of the Minimum Wages Act, 1948 for sub-section (1). the
section 11 of Act  g5116wing sub-section shall be substituted, namely -
no. 11 of 1948

“(1) Every employer/owner of Industrial or other establishment shall
make payment of wages to his employee through cheque or N.E.F.T, E.C.S or
other banking solutions:

Provided that if the work of employed person is of temporary, casual or
fixed term then on his written consent and on submission of a copy of his self
attested aadhar card, the employer can make cash payment of wages not more
than rupees five thousand once in three months”.

STATEMENT OF OBJECTS AND REASONS

The Minimum Wages Act, 1248 has been enacted by the Ceniral Government with the object of
nroviding a system of fixation of minimum wages for employees employed in scheduled employments and
o provide a machinery for ensuring the payment of minimum wages fixed by the Government to
employees.

During the last sixty years of the implementation of the Act, due to change in financial and
banking scenario, to ensure full payment of wages to workers and to reduce cash economy, it is felt that the
impiementation of the Act would be more effective and convenient, if the payment of wages is made
through cheque or by other banking instruments. After due consideration and consultation with association
of employers and trade unions, it has been decided to make provision for payment of wagss through
cheque, RTGS, NEFT or other banking solutions under the said Act, but under specific circumstances, cash
payments of not more than Rs. five thousand can be made to a worker once in three months period.

The Minimum Wages (Uttar Pradesh Amendment) Bill, 2017 is introduced accordingly.
By order,
VIRENDRA KUMAR SRIVASTAVA,
Pramuich Sachiv.
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